>l TEM NO. 10 COURT NO. 14 SECTION |1 C
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Speci al Leave to Appeal (crl.) D ary
35958/ 2015
(Arising out of inpugned final judgnent and order dated 16/07/2015
in CRLA No. 28/2000 passed by the H gh Court O Delhi At New Del hi)
CHETAN Petitioner(s)
VERSUS
THE STATE (NCT OF DELHI) Respondent ( s)
(office report on default)
Date : 28/02/2017 This petition was called on for hearing today.
CORAM : HON&#39; BLE MR JUSTI CE A M KHANW LKAR
[N CHAMBERS]
For Petitioner(s) Ms. Snriti Y., Adv.
M. Piyush Rayal, Adv.
M. Ghan Shyam Vasi sht, Adv.
For Respondent (s)

UPON hearing the counsel the Court made the follow ng

ORDER
Four weeks&#39; tine, as a last opportunity, is granted to |earned
counsel for t he petitioner to cure t he defects poi nt ed

Regi stry, failing whi ch t he Speci al Leave Petition shal |
di smissed for non- prosecuti on  without further reference to
Court.
( SONALI SAUND) (SARQJ KUMARI GAUR)
SR P. A CO URT MASTER
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